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default, shall be punishable with fine which may extend to five

hundred rupees for every day during which the default continues. On

examination of the circumstances as discussed above a fine of

{1,000/- (Rupees Rupees one thousand only) each by the Applicant

Company and every officer of the company i.e. its two Directors who

is in default shall be sufficient to be paid by the Company (the

Applicant) as a deterrent for not repeating the impugned default in

future. The imposed remittance shall be paid by way of Demand Draft

drawn in favour of "Pay and Accounts Officer, Ministry of Corporate

Affairs, Mumbai".

9. This Compounding Application No. 39162I-AI44UNCLT/MB/

20LO iS, therefore, disposed of on the terms directed above with a

rider that the payment of the fine imposed be made within 15 days on

receipt of this order. Needless to mention, the offence shall stand

compounded subject to the remittance of the fine imposed. A

compliance report, therefore, shall be placed on record. Only

thereafter the Ld. RoC shall take the consequential action. Ordered

accordingly.

Dated: 13th February, 20L7 M.K. SHRAWAT
Member (Judicial)
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